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IN THE CENTRAL ADMINISTRATIVE TRIAUNAL 
AHMEDABAD BENCH 

O,A. No. /98/93 

T.A. No. 

DATE OF DECISION 	/ (, I 

iru1)h± 1-s.1Lcte1 
	

Petitioner 

hri S.i:ii2cithi & P.B.Sharma, 	Advocate for the Petitioner(s) 

Versus 

Uiiio- o 	i5i & o •h.rs 	 Respondent 

Advocate for the Respondent(s) 

CORAM: 

The Hon'ble Mr. 	 Ju:ic±-.1 jLibJr 

The Hon'ble Mr. 

Whether Reporters of local papers may be allowed to see the Judgement ? 

To be referred to the Reporter or not ? 	 - 

Whether their Lordships wish to see the fair copy of the Judgement ? \ 

Whether it needs to be circulated to other Benches of the Tribunal? 



...2.., * 
7. 

Kanubhaj anchhobhaj Patel, 

Conservator of Porcsts, 
Soci1 FOrstory,.Bharuch,  

cVoc- L 	 hii S.iriputhi 
& Mr. P.B. Sharma 

i Uflioi ot £rxcija, 
iriistry 0± Forest & Envivonint, 
.G.O. COn1plex,Lodhi I•.od, 

Delhi. 

he State of GujdLdt, 
iot±ce to e served through the 
ecretary to the Govt.ot Gujarat, 

Forest & hnvironnt Dept., 

. he Principal Chief Conservetor of 
orest,, State of Gujarat, 
Jet F1oor,4O-nnexe cuilding, 

V dodara. 

4. shri •1a1ee, 
ic1i4onal 	OflSeLVd bo U.L. J2 

te at Guja.Lat,lst floor, 
V-i-flflCxe Builaing,Raoura, 

e vacate 

J U i..) C ± ii 

oci'cle .hr! 

:T () 

1 • 	 L1 !S.. 	(i iginel 	11Cti0n i.rOLCt .i.CL 	idjen 

.orcjt 	VjC o:r.icer (year of allotment of 1964 ) for 

.L 	0 	 0 d.Ofle2flt no.2 naimclv tete of 



. .3.... 

Gujarat, to punge the aavarse rama .cs from the 

contiaentjaj. recort (CR) of the apalicant for the 

year or 1986-87 to set aside the order of promotion 
) 

ot Res9ona - n-c no.4 (Shri P.-...ia1wade) who is stated 

to be junior to the aplicent and to issue a direction, 

to the .t.espondnts to considnr the apalicent for 

pLootion to the post of Adaitional thief Conservator 

Or Foiz, sts treating the adverse remarJcs in his C.. to 

have been expunged. 

Ch3 adverse remarks pertaiing to the 

year of 196-87 were conniuniceted to the applicant under 

Government of Gujarat letter,  dated 18/1/1988.Annexure B. 

Lhe dpplicnt LC9iCSCfltC against this comiuniccrtjorj 

on 17/3/88 vice Annexura C. The 	applicant came to 

know 	aoout the promotion of LeSpOncarit no.4 on 20th 

ugust, 1991 vide charge assumtiori report kept at 

nriexur F. the applicant made representations regarding 

15th august, 1991, 
injustice in promotion on 	/ 	22nd August, 1991 

rid 011 	231-d 	pt;iflbr, 191 	v±d4 	 end H. 

ICLdntally, lflSt.3tO ot clear dir 3ctiot1s, Applicant failed 

to tile t1g1J.Sh translation of Gujaati letter dated 

15/8/91nnexure E.) 
	 I 

The application was f lied, on 19/2/92, 

i.e. ith.in  1 year of the issue of Ann.F. The applicant 



however, his p meLily jitat€e1. the issue OL expaiL.ion 

01. e1v.rse remers on whith th claim br orootjon 

is bsed. in this oesis, the aplic. tion was orima fecim 

	

19/4,'1 	this :i:iieuel 	sse1. oh - 

JiC 0 

put austion arout the limitation 
c:usc the 	vesa a:tarns sought to . 

:::punged in this egard lielate to the 
pa: 1986-87. He sui1tta that time 

given to him to make en application 
or condonatior 01. celey in filing this 
:olication. aims is granted upto 10/5/93. 
0 mke this ao llcdtjoj-i tar cononatjon 

aelay-. The COpi±Caflt also to furnish 
p that time true tslatiori 01. the 
0eUii1nts which are in Gujaratlu. 

,hen tn aatLer CdflLC up befo.:e this 	iouo11  

an 10/5/93, in tems Of above or1.ejr, the learned CCV 
k 

our the applicrnt 	strenuously argued that the gr1:v:.oc 

1. xpjnetion of adverse reaoHs na of the promotion 

of the junior were intrrelated and since the are; a 

a-.. 	junior tooc place on 20th August,1991, thi: 

oi;Lcdtion is within liridtatfon and ho was not 

a :il 	ri 	lCet±0fl fos condonation 

00C. 1: • 	P 	 d Og th: apal ic:.nt, we reserv:: ocr 

- .etter for ju. ; 

arnitely, the :rdverse remarks pertain to CR 

of Lhe ye-ar of 1986-87 end were comLuniceted by letter 

El 

- 	 L 	 - 
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ej to reivc a reply the ep1icnrit ought to have 

approeche 	he, 11'riiuna1 on or before 17/3/89. The Cppljcrit 

however, appears to hcve slept ovca the matter. He sent 

rarninnc to the Governmej-if of Gujaat tully more than 1 	- 

m tar origin1 reproentatjon namely 5/8/89 Annexuré D. 

ni. he appears to have rained s1ent thereafter for tao 

bestirLect himself wheri his j unior was promotcu 

p notification no.i.L/1291/c- &-1 d.ated 12th ugusL, I7- i. 

the applicant has not filed a copy of this notiLictioL. 

ne oly pociuced 	copy of Lh ch.-trga assumption r:ooet 

hUgUSt, 1991 • te cciw1ot see- how this tribunal cm n 

no anything about assurnprion o charge by :in office: when 

ehe oracas oe 	oo :ioa are n ichee .)Lc Uc.n no. socii ±cnlly 

cialleriena. 

O Lha exteer, th reuuest is ror the CXnUnC:IOn 

or mv r 	 :n cmc is iipelessly ber:ed br lirit- 

tioL. so 	r 	s 	on ro otrs is concernea, to ahe cm: :cnt 

rhs plea is also based dn prior empuriction of aivaicme mecmrns, 

6. 	 ]iiLi5 oa eLOQsin 	:cm 	U. 	or ecmio , aPe 

cse, then bcomes 	cse or clural remenies based on girl 

iural causes Of actions viz. aav•erse LeivaLics ana non 

: 50m0tOu1. It is 	er OiC,D 	by Pul 10 of 

(rocad are) Rules 1987 which is of a binnine chr- tcm. 

7 • 	 tter consiuc ring all Lhc 3OCUIflOi1n 00 

and arguments of he applicent' a anvocacm, we are of the 110, 

that the applications ccmsnot ec cntertdined for th CCDV2 

to omser cmi: 

olhTT 



O.i.98/93 

1 ATE 	 OFFICE REPORT 	 OER 

25.10.93. 	
Heard J4r.P.B.Sharma for 

the applicant. Learned advate for 

the applicant does not press the re1ie 

in para 7 (a) and the sentence in pare 

7 (c) 

and his service rerde 

treating the adverse remarks 

in his confidential report 

to have been expunged.1' 

because the applicant has filed 

separate 0.i.551/93. The applicant to 

dele4tthis relief in pare 7 within a 

week. Admit. Issue notice to the 
on merits 

respondents to file reply/within 

4 weeks. The applicant t liberty to 

I file rejoinder within 2 weeks there-

after. D.R.(J) then to list the matter 

for final heax irig in due cOurse. 

nt 

-i---- (11 .1 .KuKlT 
I4ember (A) I'lernber (j) 

ssh 



ppppppp,  
O.A. 98/93 

25.10.93. 
flearc.1 ir.P.B.harma fo 

the applicant, eaned advate for.  

OFFICE RPORi 	the applioes not press the relie 

in paia 7 (a) 	the sentence in pa 

7 (C) 

an his svice 

treaciaj the d.verse rema:ks 

in his confidentj3l report 

to have been expnged .4' 

because the applicant :as fi1e 

sapirate 0.A.551/93. he 	lic 	to 

e1eat this r1ief i.1 aa 7 within a 

week, i4'ut. issue notice to the 
on re:its 

zespondents to file epiy/within 

4 	The app1icnt t liberty o 

file rejoiriter ;ith.th 2 weks the:e-

after. D.i.(J) then to list the rnatte 

oi final he"iingl  in u€j cOur3e. 

( 
ernb€.r (i) 
	

:emher (j) 

s sh 



OA .98/93 

ftrçqf 'k,  T L' 	 OFFTCE REPORT 

227-99 

FTkI 
ORDER 

Nr.,Rao files appearan0 for respon 

-dent No.1 • None has appxeared on 

1half of the State Government, The 

State Government is directed to nominate 

the counsel. 

Call on 24-999. 

4- 
(A.S.SANGHAVI) 

MENBCR () 

no beiro: over, adjourned to 15.11.o. 

3 .safl hovi) 	(V .Padhakrjshnar) iber(j) 

In view of the reo 1 

passed by Bar Association for 

abstajnron-i work in honui of 

rtemory of late Shri. V.8. Mehtu, 

adjourned to 4.1.2000. 

(V. Radhakrh - n) 
Me rnbe r (A) 



9TT 

DATE, 

4 .1 .-1 000 

12.1.2000 
I 

ORDER 

Mr.M.S.RaO for respondent No:1 is 
resent. Mr.P.B.SharTfla, Mr.Tripathy 

rtd Mr.Adhvaryu are not present. 
journed to 12.1.2000. 

(P.0 .1<annan) 
Member () 

Division Bench matter. Adjourned 
28.2.2000. 

(A .5 .sanghavi) 
Member (s) 

28. 2.2000 Seen resolution of te Bar 

Assoc iation to abstain from worl< 

today except very urgent matters, 

as a mark of respect to the demise 

of Hon'ble Shri M. Sririivasan, sit 

Judge of the Hon ble Supreme court 

\djourned to 4.5.2000. 

(1 
(LC. Kannan) 

Member (J) 

Pkn 

- 57.-1 	 1-5-99--1 0OOU 



c/98/93 

rr3fr 	 3nr 

	

DATE 
	

OFFiCE REPORT 	 ORDER 

	

4.5.2000 	 Division Bench matter. 4djournea 
to 16.6.2000. 

(A .s .sang1avi) 
Meer (J) 

nkk 
w 16.6.2000 

21,6.2000 

Mr. Adhvaryu counsel for the 

State Government*  is not present. 

Adjourned finally to 21.06.2000. 

I. P. Sing)) 	 (P. C. Icannan) 
Mnber (h) 	 Member (,J) 

mb 

Qral order dictated in the Open 

Court. 

( M.P.Singh ) 	 ( A.s.sanghavi ) 
Member (A) 	 Mentr (j) 

-573 z 	 1 0,000 



CAT / J /13 

CENTRAL ADMINISTRATIVE TRIBUNAL 
AHMEDABAD BENCH 

O.A.NO./ 98/93 

DATE OF DECISION :21,6.2000 

Mr.K.R .Patel 	 Petitioner 

Mr.S.Tripathl 	 Advocate for the Petitioner [s 
Mr.P,S .sharma 	Versus 

Union of India & Ors. 	 Respondent 

Mr .M .S .Rao 	 Advocate for the Respondent [s!, 

Mr.P.F.Adhvaryu 

CO RAM 

The Hon'ble Mr. A.s.sanghavi 	 Member 	(J) 

The Hon'ble Mr. M.P.singh 	 2 	Menber 	(A) 

JUDGMENT 

Whether Reporters of Local papers may be allowed to see the Judgment ? 

To be referred to the Reporter or not 

, Whether their Lerdships wish to see the fair copy of the Judgment ? 

4, Whether it needs to be circulated to other Benches of the Tribunal ? 



2 	-- 

Mr .Karlubhai Ranchhodbhai 
Conservator of Forests, 
Social ForestOry, 
Bharuch. 	

........•.•• 	Applicant 

Advocate : Mr • S r2rjthy, Mr • P .B .Sharrna ) 

VERSUS 

1 • 	UNION of Ipdia 
Ministry of Forest & Envirfloflt. 
C.G.O. Caplex, Lodi Road, 
New Delhi. 

2, 	The State of Gujarat, 
Notice to be served through the 
Secretary to the Gt. of Gujarat, 
Forest & Envircillent Deptte 
sachivalaya, Gandhinagare 

The principal Cheif Conservator of 
Forest, State of Gujarat, 
1st floor, 40- Annexe Building, 
RaOpura, 'iadodara. 

shri p..MalwadO, 
Addi. heif Conservator of Forests. 
State of Gujarat, 1st floDr, 
40, Armexe Building, Raopura, 
vadodara . 	 00*000060*90.  

Advocate 	: 	Mr.M...s.Rao for resp. Nosi, 
Mr .P .F .Adhvaryu 

ResOfldefltS 

ORAL ORDER 

O.A ./98/93 	 DATE 	: 21.6.2000 

Per 	: HOn'blo hri i.s.sanqhavi 
	Member 	(J) 

Cont..,page 0..... 



Neither the applicant nor his advocate are present. They 

have not }n remained rresent since last many adiournments. It 

appears that they are not interested to proceed with the matter. 

O.A is therefore dismissed for default. No order as to costs. 

myl-~ 	 -716 - 	
. 

M.P.Singh ) 	 ( A. S.Sanghavi ) Mener (A) 	 Member (3.) 

nkk 



AI-Th1DBAj) BENCH 

:ion Mr1q/q3 	 of 19 

i'sjr Application  N0 	Old wPett.No 

CE RT IF I CT E 

Certified that no further action is required 

tobe taken and the case is fit for consignment to the 
Record Room (Decided). 

Dated: P jocJ9 

Countersigned : 

Signature of the 
Dealing Ssistant. 

C 
offc -/ourt officer. 

- 	 - __ 
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NAMES OF ITI-E PARC IE  

PAPT 	&C 
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